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PART IV \'

Acts of the Gujarat Legislature and Ordinances promulgated and
‘ Regulatmns made by the Govemnor. .

The following Act of the Gujarat Legislature, having been assented by the
President on the 3rd December, 1963 is hereby published for general information.

AKBAR 8. BARELA, '
_Becretary to Government
’ Legal Department. .

GUJARAT ACT NO. LIV OF 1963.

{¥irst published, after having received the assent of the President in the
“Gujarat Government Guzetie’on the bth December, 1963.) .

An Act to amend the Indian Ports Act, 1908 in its application to the State of
' Gujarat,

It is hercby enacted in the Fourteenth Year of the Republic of Ind:a as
. tullows —

N »

1. (I) This Act may be called the Indian Ports (Gujarat Amendment) Act, Bhort title
snd commens~

©1963. _ _ cement.

{2) It - shall come into force on such date as the State Government may,
by notxflca.tlon in the Official Gazelte, appoint.’

XVof 2, Inthe Indian Ports Act, 1908, in its application to the State of Gujarat, Insertion of

190% 4fter section §0, the following new scction shall be Inserted, namely:— gg: Iunmn
X
ro of 19!68 ¥
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258 GUI, GOVYT. GAZ., RX., DECEMBER 5, 1963{ACRAHAYANA 14, 1886  [Parr IV N A
Abolition of  “BOA. The port fund account and the pilotage account kept or maintained ﬁr |
fopapete Port  under this Act for each minor port in the State of Gujarat shall, on the gﬁ; '
and, pilotage cOmMmencemeit of the Indian Ports (Gujarat Amendment) Act, 1963, stand of
aocount and  abolished, and the balances to the eredit of those accounts at such commence- 1963
:}";’i‘i‘n";:o_ menp shall, subject to the provisions of the States Reorganisation Act,

1956, and the Bombay Reorganisation Act, 1960, be eredited to the Consoli- XXx.

' dated Fund of the State; and accordingly, in relation to the said minor ports— ;’ggsof
. 56,

{1 tﬁe ?fﬁvisions of section 36 shall apply wi{h the following modifica- of
tions, that is to say — o .

(8) in sub-section (I), the words “and, subject to the control of
the Government, to expend the receipts on amy of the objebts authorized
by this Act” shall be deleted;

(6) sub-sections (2), (4), (), (6a), (6b), (50}, and (6) shall be deleted;

() for the marginal note, the marginal note “Power of State Govern-
ment to appoint Officer or body to receive port dues” shall be substituted
and ‘

(2} section 37 shall be deleted.”.
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PART IV

Acts of the Gu;arat Leglslature and Ordinances promulgated s .
and Regulatmns made by the Governor. R

The fﬁllomng Act of the Gujarat Legxslature having been assented to bv the
_ P:es:dent on the 218t May 165, is hcrebv pubhsheq for general information. ’

SR T " B. V. PARANJAPE,
% S D L e . .~ Joint Secretary to. Governme'n_t, .
' ' R ‘ Legal Dcparunent

" GUJARAT ACT NO. 16 OF 1965, -

. {First published, after having recclved the assent of the Presuicnt in the. -
‘anam: Government Gazette” on the 27th May 1965.). - L

' An Act to amend the Indian Ports Act, 1908 in its applfcatlon to the :
State @Gu]arat o _ .

R

- lt is hereby cnacted in the Flftcenth Year of the: ’Rep-lbhc ot Indla as fO]]OWS ~— :
1 Thls Act may | be called thc Indian Ports {(Gujarat Amendmcnt) Act; 1964, Short-. uﬂo

. \xv of . 2 In sub-sec’non ) of sectmn 6 of the Indian Poris Act 1908 in its apphca- Ammdmm

-1808. - tion to ports ather than ‘major ports in the State of Gu:arat after clause (&) sthe O{_EKG“MG
followmg new clause shaH he inserted,’ namely —_ . o S 3; lgglﬁ,xv_;;

Sy “(kk) for . hccnsmg of persons engagcd in. loadmg or unloadino vessels, an d' -

e for the Tees - payable in"_gespect. of any. - such -licence ‘and for the conditions of

' _' 'y'such llcencc and generaliy fot' rcgu]atmg thc busmcss of loadmg and un..."~'-'
loadmg xessels,".-; C S - N
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